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serial - Brief Order, Mentioning Reference ! How complied
number if necéssary with am
of . date of
order complianC(a
and date
'fean an -
20,3,1990 | Hon, Mr, O.K. Agrawal, J.M., ) mv)ljl
Hon, Mr, K. Obavyva, A.M, é” o A
. : vl Al
It appéars that the petitioners have not Bm" s
been served. Shri, D. Chandra, appears and statelgﬂ u‘%’“ 8;”,
: , @
that he has instruction k@ to represent the %5?‘?" mj ﬁLcr?( AR
‘respondents and that he will file his power /y;:t \dr:;}’l“ /’)[;.f _
. N4
shortly. The petitioners are the employee of the ’ C
A¢Gs UePs, Allahabad. Therefore, the learned %"gﬂ’(/ w ,
‘ counsel for the respondents is directed to dire-fMﬁ? o
: e
ct his client to serve them abww the order (W?k‘”‘ ’ek n}) .
) . qno
passad today. ,The learned ¢ounsel for the (':”’ :.( 'W /(
_ : ey Lt
-respondents shall also produce the Service Book’ Lo Ve e Lxa
_ of the pe'titioner on the daté fixed here after. ,M‘U rd:
v List it for orders on 3,7.1990, ' /S’f
R - ' {///n(
A copy of this order shall be given to .
stri. D. Chandra, for the purpose af being &
. f, ¢
delivered to' acy of the respondents |deemgdl £it, | ke ec T2
The respondent will carry out the directions givep K
M] efore submitw.ag_dzke compliance through 4’7’/{7/[‘
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Writ Petition No. of 1983,

Lucknow Bench: Lugl_:.now .

Umesh Chandra Srivastava and

another ===~ - i Petitioner.
Versus,
Union of India and another ~---—-- | Opp. Parties.
INDEX

SiMo, _Particumlars Page No.

1.  Writ Petition. [ ‘ te 12
. 321

2. Annexures 1&2. . E {%?, LF

Order dated 12/16-8-;983
regarding reversion of
petitioners.,

Letter dated io x~$?77 ﬁ

3.  Annexure No.3. : 1§ = %

4. donexure No.t , (8 & 2!
Notification No.1
No .WM-1/DA regarding

examination. ‘ i
5.  Affidavit. f tglgzizzﬁlg
6. Vakalatnama. '
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Lucknow: Dated: m\'c S Se
: :EW , ( géS.Gha .
August , 1983, ”/t;oe Te.

Counsel f he Petitioner.




mTT . | ~ ; 7\
Lucknow Bench: Luckmows | A /¢ (?%;
o A T i ; .
% £ 1983
A : =

(Hon'ble High Cowrt of Judicature st Allshabad.

Civil Misc'. WritPetition Nofj
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) 1 Umesh Chandra Srivastave aged about 46 years,
§ é 5 Son of Late Shri Hariher Prasad Sriv%stava,
;: f} Emergenéy Diviﬁiohal Accoﬁntant,?Sh&pda Sahayak
é . : Khand 13, éitapur§§ | -
? %2&3 Kishoré Singh aged'about'48 yegrs; Son of Late
. | Shri Banadur Singh, Emergency Divisional Accountent
Y e ' Tubewell Construction Division, Sitapurs
| 3}?\ 4 'ﬁ? ' " ceemem—== | Potitioners:
¢ Versusl: W

1/ Union of India through Accountant General

Uttar Pradesh II, Allahabad.

2! Senior Deputy Accountant Generalv(WO?kS), LB
Office of the A+G.U.P.II, Allahabad. '

i eF. > 21" | e %}:_; Parties
P -
,30/8*9 )

Writ Petition Under Article 228
- 0f_Constitution of India. |

]
|

[R2-1- YRR T co'vi% CR | o(, )

o | _
= ' Chief Justi
T ??iﬁff The Hon'ble Chief Justice and his other

companion Jﬁdgés of this,Hon‘ble Coﬁit.

The petitioners namsd above most;§.
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i. That this writ petition is directed

against the orders of respondent no%z contained

in office order No.wu;x/reveraion/sna/igs3/2057

dated 12/16-8-1983 and No', WM#I/refersion/EDA/lesa/
2045 dated 12/16-8-1983 by means of which the
petitioners have been reverted from{the pOSt of
Emergency Divisional Accountant to their originé;
posts in tﬁé Irrigation Department;’ True copies

of above Government orders are enclcsed as

Annexures 1 and 2 respectively to this writ petikion.

2. That the petitloner no.i, while working
as Noter and Drafter in the Irrigation Department,
was promoted #nd appointed as Emsrgeney Divisional
Acconntanf by the respondent no:2 anh wa; pos ted
in Sharda Sahayak Khend 13, Sitapur where he
joined on 27-1-1981. Since then, he has been
performing his duties éffieiently and honestly

and there has been no complaint against himi

i

3 | That the petitioner no,2, while working

as Noter and Drafter in the State Irrigation

-

Department, was promoted and appointed as Emergency
Divisional Accountent by the reSpondent no.2 and
was posted in Tubewell Construction Division,

Sitapur where he joined this post on 25-8-1981.
|

|
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Since then, he has been performing his duties
efficiently and honestly and there has been no

complaint against himy |

4, That the appointments to the cadre of
Divisional Accountant are made from three sources

as mentioned belowi-

1. Accounts Clerks of Public Works Department.
2. Upper Division Clerks of Audit Office.

3. Direct recruitss

Out of the total cadre, 1/3 of posts
are filled in by direct recruits and remaining
2/3rd are filled in from amongst above departmental

candidates’)

Gis! That according to the provisions of
para 11 ot,th; Mannual of Works Audit‘Depﬁrtmént
only those persons are to 53 appointeﬁnto the

cadre of Divisional Accoﬁntant who have passed

the Divisional Test Examiﬁationé The para 73

of Ménnual of the Works Audit Depaftmant also
provides that no person shall be confirmed in the
cadre of Divisional Accountant unless he has passed

the Divisional Test Examimation.

2 @_{/ %z S PO
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6, That as mentioned in D,0. letter

No .WM-I/DA/Penal-78/2564 dated .16-3--1977 of the
responde;t no'.2 it was decided to form a panel

of suitable Aeéounts Clerks of Divisional Offices

of Publiec Wofks Deparfment and Irrigation Departments
for promotion as'Emergency Diviéional Accoﬁntant,

in order to meet the shortaée of éualified

Divisional Accountants. A true copy of above

D.0. letter is enclosed as Annexure Ngiﬁ to this

vwrit petitiony

1. That the above D.o;i letter dated
16-8-1977 fur£her provides thaf the persons who

are promoted to the post of Emergency Divisioné;
Accountant are exempted from the Initia:l Becruitment
Examination and they can appear iﬁ the Divisional
Test Examination after completing & minimum of

2 years service as Emergency Divisional Becountant.

8. That initially the upper age limit
for Emergency Divisional Accountant for appearing
in the Divisiongl Test Examination was fixed

- . - 4
as 48 years but stk later on the condition

of age was deleted.

! —_—
.3 3@7’735'3/4@%@0 y
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95 That the petitioners, on the basis

of their good service records were recommended and

thereatter selected for giving promotmn to the post

of Emergency Divisional Accountant. Accordingly,
Lthey , ok

on promotion thoxx joined the posts/Emergency

Divisional Accountant in clear vacency.

10 That the petitioners have hardly
completed 2 y;ars as Emergency Divisional Accountant
and have not been given full ch;me to appear in
the Divisional Test Examination which is an
essential qualiﬁeation for being absorbed in the
cadre of Divisional Accountant and they have been

ordered to be reverted arbitrarily and discriminately.

11, That according to the standing orders,
every Emérgenéy Divisional dccountent, who has
complefed 2 year; service, 1s given three chances
for appearing and passing the Divisional Test
Examination. On further rec;uest, they may'r be
given three more chances by the ﬁccount&xt

General if they are found fit.

12 That according to standing orders
if eny Emergency Divisional Accountant after
completion of 2 years service does not appear

in any of the Divisional Test Examinations which
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are held twice a year it will be presumed that he
S — o
“has aesilebie availed the chance and has not passed

the examination‘.‘ It is, therefore, evident that
every Emergency Div:'isional Accountant after having
completed 2 years; service will get 6 chances to
appear in the Divisional Test Examination during
subseéuent thrt;e years', "fhis is evident from

- Accountant Gereral U,FizII; All#hab'ad Gazette

notification No'.I: No . WM-I/DA. issued n'ﬁ the

éxamination of m 1983,a true copy of which

is enclosed as Annexure No.4 to this writ petition.

13 That all the Emergency Divisional
~' U L .

dccountants who have mEk completed more than 5 years
service and have rot passed Divisional Test Examination
are now not eligible to apé'ar in the said examination
and therefore, they are now incapable of being

absorbed in the cadre of Divisional Accountant on

the regular or permanent basis.

145, That although, the petitioners have

not been giveﬁ opporiunitie s admissible under

the rules for passing the Divisioral Test Examination,
they have been ordered to be reverted‘mhereas the
Emexrgency Divisional‘ Accountant, who have already

availed all the chances admissible mix under the

rules end heve failed to pass the Divisional Test

Mo
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Exemination have been &llowed to continue arbitrarily

and illegally in violation of standing orders.

15% That the following Lme rgendy

Divisional Accountant who have not passed Divisional

. Test Examination even after availing full opportunities
) continue to hold the post of Emergendy Divisional

Accountant and they have not been roverted:-

(1) Shri S.C. Goel.

(2) Shri Virendra Singhf;,
(3} Shri ﬁevi Praséd Verma;
(4) ‘Shri _ﬁ.c. Katia.r‘."

(5) Shri éA.P. Srivastava.

(6) Shri 0.S.P. Srivastava.

(7) Shri' Shyam Kishore Srivastava,
(8) Shri Sant Lal Srivastava,
} o (é) Shri Praka';h Chendra.
(16) éhri R.P. Shukla,
(11) Shri V.K. Dixit.

| In .most‘of the abofa cases, the persons have
completeci more than 16 years servioe as Emergency
Divisional Accountant and even then théy have not
l;assed the Divisional Test Examinatf,ion. _In fact
these persons are liable to reversion in view of
provisions contained in para (11) of Gaiette
notification centained in Annéxure No.4 of the
writ petition,

I | 3?%:27"‘/’55&1/?/‘W | ‘
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16. ' That the order of reversion of peyitioners
from the posi.: of Emergency Divisional Accountahk

are in contravention of the “conﬁit:lon of the
appointments &nd they have been reverted without
providing full opportunities to p&éas Divisional

Test Examination so as to get a chancé of being

ébs orbed in the perménent cadre of Divisional

Accountant. '

176 That the Divisional Account'ants. are

given next promotion t:o the sele;:tion grade after
haviﬁg comi;leted régular service in their cadre
according to seniority. 1In case the departmental
candidates who have not be;ing given full opportunities
of appearing in Divisional Test Examination are
réverted and insi;ead those deparimeutal candidates
who do not have any further chance 10 appear in

the Divisional Test Exemination are allowed to

hold the post of Emergency Divisionil Accountant, |

Xhat

natural consequences will bejall the p@t in the

selection grade will be manned by direct recruits
only. It will cause irreparsable and perpetual
loss & & departmental candidates which cannot be

compensated in any manner in future.

{ —
BN YT o700




8. That%::dre strength of the Divisional
Accountant is about 850 out of this 1/ 3 post ieew
283 are to be filled in by the direct recruitsi
Last year 243 persons were oireotlzr reoruited
;fter passing initial recruitment examination

and most of them have not so far passed Divisional
) Test Exemination. In sddition to the sbove ¥EE @
oumber’of direct recruits were appointed in the
cadt'e of Divisional Accountant earlier and in this
way they I;ove alreadj been given appointment by
exceeding their ouota and thereby injury has been

X5
cansed By the departmental candidates who are

being rev_erted.

19 That the petitioners still continue

to hold the post of Emergency Div isional Accoxmtatit
and if the impugned orders of reversion are given
into effect, they will suffer irreparable and
perpetual loss cesting stigms and incurring evil

consequences to them.

26’_.“3 'l’hat, feeling aggrieved amnd having

no efﬁcaciouo remedy the petitioners are left
with no option except to. 1'nvoke the jurisddiction
of this Hon'ble Court under Article 226 of
Constitution of India through this writ petition

on the following amongst other

375 T2 Persriy
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Beceause the ﬁetitiéﬁem have at their
credit good service records énd there

is nothing adverse égainst them which
may justify thexvreversion from the post

of Emergency Divisional Accountant.

Becausé the petitioners have Mlegal
and fundamental right to be given
opportunity for passing Divisional Test
Examination according tofrul.e and to be
considered for absorption in the cadre

of Divisional Accoimtantr'.‘t

Because the éetit ioners have been

;]iscriminated in the matter vis-a-vis

those persons who ﬁere given full

opportunity to pass Divisional Test

Examination and coulé not succeed and

R

even xhxm then they have been allowed to

continue as the Emérgency Divisional |

Accountant whereés the peti-t ioners haveﬁb%wz

discriminated and they have beenr made to i

revert without giving full opportunity to i
|
|
|

pass Divisional Test Examination.
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4, Bacause the impugned orders of reversion

-are against the condition of appointments

and the same do not deserve to sustain.

5. Because the petitioners have been discriminated
vis-a~-vis direct reéruits who are éﬁ%ﬁﬁ%ﬁﬁﬁﬁ?
the postereserved for departmental candidates

;’ , | , and the petitioners who are departmental
candidates have been arbitrarily,illegally

and discriminately referted.

6. Because the action of respondents is

infringes the fundamental right guaranteed

under Article; 14 and 16 of tlhie Comstitution

highly arbitrary and discriminatory which
|
|

of India,

(S Because the action of respondénts &e gives
| undue advantage to fhe direct recruits
/ - , vis-aavié departmental candidates who have
been denied their legal rights causing

perpetual injury to the clagse.

"PRAYER

. Wherefore on the facts and grounds stated |
above, it is most respectfully prayed that this |

Hon'ble Court may be gracigously pleased

308 % Sl
f



to issue 2 arit of certiorari or a writ

direction or order in the nature of certiorari

.to quash the impugned orders dated 12/16-8-1983

passed by respondent no.2 contained in the

Annexure 1&2 of writ petition reverting the

petitioners from the post of Emergendy

;}_ - Divisional Accountant to the posts of Noter

and Drafter in the Irrigation Department.

2o to issue & writ of mandamus a a writ
direction or order in the nature of mandamus
-5 commanding the respondents not to take any
action in pﬁrsuance of the impugned orders
dated 12/16-8-1é83 and if any action in
pursuance thereof has mk alreédy been taken,
the same may also be deemed as non-existent
and the petitioners shall be deemed Bs in
servicef as Emergency Divisional Accountént

, without interruption with full benefits.

3. to issue such other writ direction ar order
including an order a&s to cost which in k=
the circumstances of the case this Hon'ble

Court may deem just and proper.

Lucknow: Dated: - ]ﬁgi:p\()tfg$ffé:,,»/’

Avgust D9, 1983. ( D.S.eiaube ).
Augus %fx’ - —dvocate .
Counsel for the Petitioner.,

l 343 ‘@1’17 U3Y ' (oo ’ﬂ:__,"
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Lucknow Bench: Lucknow. b4V,

Writ Petition Nos of 1983.

Umesh Chandre Srivastava —wewew-e= FPetitioner,
X R~ @'(/l‘-bk L Versus.

Union of India & another -=-=-=--=- Cpp. Parties.

Office of the Accountant General U,P.II,
Allahabad, '

0.0.No .WM-I/Rever sion/EDA/1983 Dated 12th August, 1983.

OFFICE ORDER.

Senior Deputy Accountant General(Works), Offiee
of the Accountant General II, U,P, 4llahabad hes
been pleased to revert Shri Umesh Chandra Srivastava
Emergency Divisional Accountent, Office of the
Executie Engineer, Sharda Sahayak Khand-13, Sitapur
to his parent department viz. Irrigation Depatments
with immediate effect. ' ‘

Sd/- Prem Singh.
Accounts Offic er/WM-I,

No.¥M-I/Revession/EDA/1983/2057 dt. 12th, August 1983,
. 16

Copy forwarded for information & necessary actior to:-

1. Chief Engineer, Irrigation, Lucknow. Fosting
~ order of Shri Umesh Chandra Srivastava, Emergency
Divisional Accountant - as reversion may be
issued immediately.

2 Executive Engineer, Sharda Sahayak Khand-13,
Sitapur. :

-+ e Shri Umesh Chandra Srivastava, Emergency

Div isional Accountant C/0 Office of the Executive
Engineer,Sharda Sehayak Khend-13, Sitapur
for information. .

Sd/~ Prem Singh.
Account s Officer/WM-I.

o e ame e
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In_the Hon'ble High Court_of Judicature at_Allahabad,

~ ) ~

1 : Lucknow _Bench: Lucknow?:

Writ Petition No., of 1983,

Umesh Chandra .Srivastava Al e ollt” Petitioner.

Versus,
Union of India & @nother —=—=w—e=w Opp. Parties.
, SR

ANNEXURE No.)~

OFFICE OF THE ACCOUNTANT GENERAL U.P.II.
" " _ALLAHABAD, - e

0,0.No ., WM-I/Reversion/EDA/1983 Dated 12th Aug. 1983,
 OFFICE ORDER | o

P

Senior Deputy Accountant Genmeral (Works),
Office of the Accountent Gemeral,II U.P. Allahabad
has been pleased to revert Shri Kishore Singh
Emergency Divisional Accountant, Office of the

Executive Engineer Tubewell Construction Division,
Sitapur to his pareﬁt Départment viz., Irr:igation
Departments with imme diate effect. |

J Sd/- Prem Singh.
Accounts Officer/WM-I.,

No .WM-I/Reversion/EDA/1983/2045 of dated 12 Aug.1983.
. o 16

Copy forwarded to for information &nd necessary
action:~-.

1f¢ Chief Engineer, Irrigation, Lucknow, Posting
order of Shri Kishore Singh,.Emergency Divisional
- Accountant reversion may be issued immediately’

2!t Executive Engineer, Tubewell Construction Division,
Si‘bapur.

3.. Shri Kishore Singh, Emergency Divisional Accountant
C/0 Office of the Executive Engineer, Tubewell
Construction Division, Sitapur for information.

Sd/- Prem Singh.
Accountamk Offic ex/WM-I,
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In the Hon'ble High Court of Judicature at Allahabad.

Lucknow Bench: Lucknow,

Wirit Peti%$ion No.888t of 1983,

"

I8
Draren-Bat §
Shri Umesh Chandra Srivastava
and another_ _ s o Petitioner.
Versus.

Union of India and another —==----  Oppi Parties.
’ - v
ANNEXURE NO. 9

-

D.0. No.WM,I/DA/Panel-77/2564

OFFICE OF THE
ACCOUNT GENERAL U,P.II.
Allahabad-211001.

Dated: 10-8-1977.
S.K. CHAKRABORTY
SR, DY. ACCOUNTANT GENERAL(WORKS)

Dear Shri Prasad.

| In orde-r to meet the acute shortage
of qualified Divisional Accountants and the
growing demands from thé increase in number of
new divisions, it is proposed to form & panel of
gsuitable accounts clerks of Divisional Offices for
promotion as Emergency Divisional Accountants.
Under the existing ordefs, the Emefgency Divisional
Accountants are exempted from the Initial
RecruitmentExamiration and they oaﬁ appear in the
Divisional Test Examipnation only after completing
a minimﬁm oi 2 years service as Energency Divisional
Accountents. The upper age limit for such candidates

for appearing in the Divisional Test Examination

is, however, 48 years.




I am also mentioning below & few cordition

which mey kindly be brought to the rotice & the

}_.
officials of your department recommending the
nemes for empanelmemnt as Emergency Divisional
Accountants:~ ‘
(i}. The Emergency Divisional Accountants will
| ﬁork ag such till sucﬁ time it is found
administratively convenient by this office.
(ii).  They should be willing for posting as
Emergency Divisional Accountants in any
poxt of the State.
R € £ £9 They will be allowed to draw pay in the
o TR scale of 5;425=15-500~EB~15-560~20-640~EB-20~
ol Oy A , A |
’5‘;/ ";‘* o 700-25=T50+ |

They should be relieved to join their
éssignmants as soon &g orders are issued
by this office regarding their promotion

and posting as Emergency Divisional Accountants.

I shall be grateful if you could kindly

send to me a list of only those deserving candidates

of your department including suitabls Schedule

Caste and Schedule Tribe candidates, who have

rendered & minimum of five years service in the

Accounts branch of the divisions, in the proforma

enclosed for consideration of their empanelment as

‘Emergency Divisional Accountant so as to reach this

AN —
IHY) tlf?éygar/.}@q




(2

office latest by 15th of September, 1977. You

'
'
(%)
7]
'

may also kindly ensure that the names are arranged
in the list strictly in order of seniority and
this is sent to this office alongwith copies %=
- L _

BxBRE Ef 38 of Confidential Reports of the

officials pertaining to the last five years viz'.

from 1972-73 to 1976-77.

Kindly treat it as Ijggentl;

- -

Encl: Ope proforqa; Yours £eith Sincerely,

o { Sd/— S.K. Chakraborty.

Shri Mahavir Prasad,

J Chief Engirme er,
P.WQD., U’P.
Lucknow,

v
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o In_the Hon'ble High Court of Judicature at Allahabad,

Lucknow Bench: Lucknowi, . 'Ci;%;

. | Writ Petition No. of 198:

'Umesh Chendra Srivastave e—eeceme- Petitioner.

Versusi:

Union of India & another —=—e=w--=~ Opp. Parties.

NOQ.iWM"i/D.A. Grade Exam; .
‘Dated: September 1983,

Subject:~ DIVISIONAL ACCOUNTANTS GRALE EXAMINATION-
September, 1983, = e .

The next Divisional Aeccountants Grade Examination
is scheduled to be held by thds office on the

and three succeeding days according to the following

| programme:
' (1). Quelifying in Hirdi paper is compulsory for
S/ confirmation..
~ !
(2). As =kx already notified in Part V of Uttar
Pradesh Gazette, dated 26th June, 1968, vide this
office circular letter No.WM-1/93-A:Vol.VI/1653,

dated 19th June, 1968, the papers both Practical
and Theory on Public Works Accounts and Procedure
will be set with reference to Financial Handbook,
Volume VI (U,P, State Public Works Code), and the

| bepartmbntal Manuals, instead of C.P.¥.D. Account Code.

3TV s Joga
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(3) As already notified irn the circular letter No.

WM-1/93-4.V01:¥1/6658, dated 17th November, 1979
published Part V of the Uttar Pradesh Gazette dated
December 12, 1979, the books entitled "Advance
Accounts" by R;Né Carter and 'diak 'Studemts

. complete commercial Book Kbeping; Accounting and

Banking by Arthur Field House premcribed as Test
Books for the papef on Eiementary Book Keepihg of
Divisionél Accountants Grade Examination for
Divisional Accountants have been replaced by the
Book "Advanéed Accounting" by J.RQ Botliboi. The
feviséd syllabus nay pleaée be“soon'in tﬁe Uttér

Pradesh Gazette, referred to above.

(4) (1) The paper on Eassey or Precis and Drafting
and'Grammér*will be set both in English and Hindi.
Those who opt for English similarly, thosé‘oﬁting
tor HBindi medium will have to answer all quesidons

set in Hindi.

(ii) The cendidates are allowed to give the
angwers in ﬁindi on papers (i) Public Works and
Accounts end Procedure (Practical without books,
(1i) Public Works Accounts & Procedure (Theory)
and"(iii) General Accounts Treasury and Finencial
Rules (both Central amd State Government) even

though these papers are get in English only

(5) Number of chences = The number of chences

available to the cendidates is three (3).

(6) The Age limit and number of chances for
Agricuitﬁre Horticuléure, Animal Husbandry and
Fruit Utilization Departments cendidates will be

éovernéd by & the instructions contained in

Government of U.P. Agriculture (A) Department




order No.A-12237/XII-A, 1083-45, dated 30th
;Ianuarf, 1958 read‘\;ﬂ;h G.O.No”.A-iztabg/XII-A-zz,
1083-45; dated 8-9-61,-6&6& NoiA-235§4/xii-1633-45,
dated September 19, 1967 G@O@;N§225435/211-A-
| 1083-45 dated December 18;11967; o
Ih respect Qo:t candidetes of Co-operative Depart-

‘ ment fhe maximum age and number of chances wiil

be as prescribed in Sehkarita Vibhag G.0. No.

1204/X1I-CB-54-58 dated 27th Mareh, 1983,

(7) The candidates who hawe passed.
~ Initial Recruitment Examination are exempted
from appearing in those papers in which they

have passed that examinationm.

(8) Applications in the form appended here-

with alongwith attested copies of certificates,
containing the date of birth end continuous
aépointment in Gevernment service from candidates
eligible to appear in the Divisional Accountants
Grade Examination should be addresesedvﬂ to the
undérsigned through proper channei so as to reach
him not later than July 15, 1983. Incomplete
applications, in any respect, and application
received after the last da{;e are liable to be
rejected outright full two signatwre duly attested
by a gazetted officer on a separate sheet of

paper be sent alongwith the applications

€ X\ —
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(9) Departmental candidates working as Ammme

Apprentice Divisional Accountants are eligible to
appear in the Divisional Accountenis Grade Examination
after complatién of a training of atleast six monhhs:
The éirect candidates are however eligible to appear
after completion of a training of atleast xx one year:
- N

(10) A1l depertmental emd candidates who have
officiated as Emergency Divisional Accountants for
@ period of not less than two years (including
broken periods) may be absorbed in the cadre on
their passing the Divisiongl Accountant's Grades
Examination. Tho;é who have beeniiixlx; reverted
on their own réquest of as a i;’disciplinary measure

will not, however, be considered.

(11) Emergency Divisional Accountants failing
to clear the examinafion within a reasonable time
after completing 2 years' service as Emergency
Divisional Accountants are liable to reversion to
the ir respective departments. The Heads of Depert-
ménts, viz; Chief Engineers_may'kindly méke the
position clear to the Emergency Divisional Accountants
working in their subordinate offiees/Divisions;
The Emergency Divisional Accountant.;h1;;o have
not appeared at all after completing 2 years service
as Emergency Divisional Accountants may also be
called upon by the Head of offices to state reasons
for not appearing at the Divisional Accountants

Grade Exemination for the information of this office;




Writ Petition No. of 1983.

Umesh Chandra Srivastava
and another. ; - e Petitioner.

Versus.,

Union of India and another ==-~----- Opp: Parties.

AFFIDAVIT.

= S e v 4 s e —
—easanmanrnsonnsosn

I, Umésh Chandra Sriv*astavzx, aged about
46 years; Soﬁ of i;ate Shri Harihar Prasad Srivastava,
Emergency Divisio;aal féécountant, Sharda Saﬁayak
Khand-13, S1tapur do hereby solemnly affirm and

state on oath as under:-

1. That the. deponent is the petitioner no.t
in accompanying writ petition and as such he is
well conversant with the facts and circumstences

of the case.

2. That the contents of paragraphs Nos~;-\h’5/‘$k‘7,qf}b"
4, \b&\90f the accompanying writ petition are true
to my personal knowledge, those of paragraphs
. ' L_- .
Nos. 7y {pare believed by me to be true
L\/% ,\Q}\}/\S )7&% y

as per information derived from records and those

-

of para — QQ are based on lagal ad¥ce.

3n3 %F Hfacan
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ADAN MOHAN}
OATH OMMISSIONER
. High ourt, Allahabad

No...............lQ.

¢ YT IR T )
T

o ane abiF

J Lucknow chi’h:))wol .

3. That the Annexures 1 to 4 and of petition

are true copies and they have been comgpared

with the originals.

. ' Y. ) - _
Lko\;/Dt. .. Y2 77’7\5‘%@@5

‘ Deponent .
sug.99, 1983 epone nt

VERIFICATTION,

I, the above named deponent, do hereby
verify that the contents of paras 1 to 3 of this
affidavit are true to my own knowledge and no
part of it is false and nothing material has
been concealed. So help me God.

Signed and verified this day of | August,
1983 at Lucknow. o

L
Lko.DE. IV AL e
Aug."),C\, 1983. Deponent .

/

I, identify. . the deponent who has

signed before me. _ ‘MW

Lko.Dé ( D.S.Chaube ).
Aug.‘ﬁ, 1983. Advocate.

~ Solemnly affirmed before me on292%at 9.70
a;m./ps&s by Shri Umesh Chandra Srivasteva,
the deponent, who is identified by Shri D.S.
Chaube, Advocate, High Court of Allahabad,
Lucknow Bench, Lucknow. ,

I have certified myself in by examining
the deponent that he understond the contents
of this affidavit which has been read 604 over
and explained by me’

S E—
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In The Central Administrative Tribunal at Allahebad §§>///

Circuit Bench, Lucknew,

//
MePe Nos ¢ pq0f 1990 (L y
Union of India and Otherses... coce sevee Applicant
In
Tefhe No, 1963 of 1987 (T)
( WePs Na, 4714 of 1983 )
Umesh Chardra Srdvastava & cnothor. .. +enee Petitioners
Vorsus
Unien of India & ethers, ese eoes Respondants

To,
The Hon, Uice Chcirman end his companien members of

the aforasaid Tribunal,

The application of ths humble epplicant m&st respsctfully
Showeth,

1. Thet full facts heve bscn given in the accompanying
affidavit,

2, That Por ths fegts and circumstances given in the acoampanye
ing affidavit, the potition filed by the petidtisnsy has bsoceme

infructuous,
3, That 4t is oxpedient in the intorest ef justics that the

affidavil may be taken en recerc and petitien may be dismisged with

custs,

WHEREFCRE? it is respectfully prayed that this Hen., Teibtunal
bs plesased to admit the acocmpanyinn affiduvit and dismiss ths

&
pst%gn with costs,,

) G b

( br. Dinrsh Chandra )

Datads Counsel fer the Respondants
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In the Cesbral Administretive Tribunel at Allahsbad,

Unesh Chendre Srivastava 3 Anothap

Union of India & sanether

e
' (f"\q/
‘. &

Circuit Bench, Lucknow.

e

Cess Mo, T.A, 118Y/87 (T), W.P. 4714 of 1963,

YYYYY) . sesee Petitionere,

Vorsus.

sasen vosRenteds hpn ’.ﬂwq

AFFIDAVIT ON BEWALF OF OPPOSITE PARTY Noo 2 3

x. nlé’kc;-' Mon‘-n’ .g.d abaut 3‘-.,““. sen of

- n—g -g- - .'JW- - o m - -rm Dy. Accountant Sll'llﬂl, C'H‘UJ
41.. AN .(A(z )" Ly 1. M‘i‘ do hersby solemnly affizm and

stats a® yndop §~-

Te

3

-

That the deponent hes resd the Wpit Petition Ne, 4714 of 1983

Piled by the petitionss in the Lucknow Bengh of Num@ Hon'ble High
vabnde

Court of Judicature at Allahabad whish has bssn simt to the Non'bls

Taibunal for dispossl.

That the depenent is @ull conversent with tha fucis of the

cass deposed haereinsfter,

Thet in the sforesaid Writ Petition the following prayers

was Rade, je

{1) to issue a writ of cortioreri os e writ/divection er
ordeg in the nature of certioreri to oguwaeh the impugned

prder deted 12/18,8,1983 passed by Respondant No. 2

-~




eonteined in Annexurs Mo, 1 and 2 of Wit Pefition
~ peverting the pstitioner from the past of Emargency
Divisiome] Accountant to the post of Sioter and Drsftez

Irvigation
in the fwtyzxksan/Dspartment.

(44) to issus & writ of mandemus or » wsit/dizection op
order in the neture of mendamus oommanding the respendent -
not to take eny action in pureusnce of the impugmd ordexs
dated 12/16.8,1983 end if any mction in pursuance thursof

hae alrsady besn takon the asme mey slso ba deemsd a8 non-

»
axistent and the patitinners shell be desmec as in sepvics
as Cmergency Divisiorm] Accountant without intepruption
with full bensfits,
(444)  to issus such weit/dizsstion or order including an ordss
as to cost which 4n the cirsumstances of the case this Mon'bla Gaust
may deem just end proper.

4 Thet iﬁ regard to the above relief puy.d foz by the ‘Ntittpnlt
{1t i submitted that both ths patitioners $/Bhei Umeuh chn‘udu
Syivestava and Xishori Singh appeared {n subsequent I)ivls‘tamj.
Accountant Cpade Exzminstion sfter thair revexsion in August 1983,
$hzi Umesh Chandea Srivastava sppsazed in tha s3id scamnination in
September 1985 and March 1984 and wee declayed succensful in Rarch,

1984 Examingtion, We was sccordingly sppointad as eagular Divieioral
Accountant in Auqust 1984 vide letter Ko, 46. A .}‘-,MJ..(A.?/B/Z&
3).5Qv.fm ‘5‘./3 - « = dated B 24.“19-9‘& - {copy wnclossd as

Annaxure #e. Ret. )




The Pstitioner No, 2 _nmly Shri Kishori Singh appsazed
in the Divisiona_l Accountant Emm.‘.patipn in Sapt.o'bu, 1983 ,
Magch 1984 and Ssptanber 1964 and wes declarad successful in
Soptnmbéf. 1984 exasination, He wes appointed as regular Divisiorel

Accountant in February, 1985 vide lattex No. q-‘-"":. '.‘i"l-‘.('\l .‘.) '1\.5
'
- 8 -

C.z - L.’?’:“z 944;,.‘_23.‘: /..2{‘. jand U PYAE L (copy encloesd a8

Annesure No. R = 2 )

8, That 4n view of the subsicsiors made in thid :ﬁva porsgreephe the
basic causes of grievance haes bssn mat as bothths peiitiommrs hevs
since been promoted as yegular Divisiomal Accountanti. Shei U.G,
Srivasteve is permarsntly posted as Divisiorel Accountant in the
office of the Exsautive Enginesr, Gysrpur Lanal Divllngnn, Vapanasi,
thri Kishori Singh is poated as Divisjoml Accountant in the BT

of Uorks Manecer, Irrigation Workehap Division, Gorskhpuse

¥ o e

5. That in visw of the submissjors meds in the sbova paregraphs,

) “)‘('(Aj e
-~ ths Writ Petition Piled hy the pstitisrers Me bean infructuous

t

snd {9 liabls to be dismissed with coste,

Luoknow §

Dated: s ' Deponari.
B : - . VERIFICATION

1, the above remed deponant o hersby verify that the contents

of pares - ~ JT_ L L oo of this sffidevit are trus to the

best of my krowlsdge and those of parss --’3-“;.5---. - -

AR YT TY

TS
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SN ‘ sna ANNEX\)RE Q- l
/ %“ncf,nr THE acmumm'rwm.urr_aa,paaoﬁsri I(A&E), ALLAHABAD ‘{G/
5
dL\P.No. WaMe I(A)/S/BA/D.Q Gr.Exam./513 ' . Dategd 8 June, 1984 '

On paasing the Divisional Accountants Grade Examiratlon hald
injﬂeﬂch, 1984 the following Probationary Divisional Ac.ountants/
Emargency Divisional Accountants and clerks of Irr;gation and P.UW.D.
are. apnOLnted as regular Oivisional Accountants in an aff;ciating

~~ capacity in the pay scala of &.425—15-500—51:8.-15-560 ‘2()-640-5.8 20~
. 700-E+Be=25-750/= with effect from tha date they take ouer charge of
the division intial further orders. They will be an probation as.
- Divisional Accountant for one year in terms of Pafa 319 of Comptroller
* and Auditor General's M.3.0.(adnn,)Vol.I.

" Their eeniority interse will be Pixed later,

APPRENTICE DIVISIONAL ACCOUNT ANT'S

S1.No, Name o | | T
Lo - 9/5red ' ’ F
) 1. "~ Bhoop Narain (h.C ) L
4 2. . © ~ B.K+Srivastava ‘ RUEERAR
'+ 3. " Ciriwdra Pal Misra '
O Jai Singl)
g; " Krishna Kumar Sharma s
C Be " Lallan Dube ' - L Q;: - : -
' S Munni Lal (S.C.) | Y
8, . \Nanvlr &1ngh (5.C. ) B g o )
‘9. Piool Singh (S,T.)3C
M0, Om Prakash Slngh (s.C.)
11, ~ Pradeshi Pamsad (S.C.) )
X 12. - &, Qratap Singh (S.C.)
13. o Pradeap‘Kumar Gupta N
S 14, - Ravi Prakash . :
’Mf‘ 15,7 ' Ram Saran Singh .
R 16.c. ‘Ramji Prasad (S.C.) ’
17, ., . Bam Prasad _ g ' . .
18, - Rajesh Mohan‘Ugrma‘ ,ﬂ" : v' | X
19, " Rem Shiromani (S.Cs) ) Lo
- fo, © ¢ -Aam NMurty (.C4)" B o
l¢ v oo / o Conttesesun/
e :‘2)& . . , :

%

s
M'Hq#um. .
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21, .
32
23,
24,
' 25.
26,
27.
28,

Name_
$/Sri .
Ram Naresh (S.C.)
Ram Kumar Pande
Ram Lal (+S.Ce)

Rameshwar Prasad Yadav
Rajendra Prasad (8.C.)

Rajbir Singh (S.C.)

. Virendra Kumar Bishnoi
Vindhyavasani Yadav

EMERGENCY DIVISIONAL ACCOUNTANT'S

29,
30«
31, .
32,
33.
34,
35,
36,
37.
38,
39.
40
41,
42.
4%
44,
45.
46,
47.
48..
49,
50 .
51.-
524 -
534

Abbya Rgm Simgh

A . '
FadaeDutt Budhori
n - " A

Audh Bshari Lal
Bihar Singh (S.C.)

Bhaguati §aran Shukad.

Bali Karan Pandey

Chandra Ballabh Pandey

Cop oSaXena
Dan Behari Goswami

Oiptendra Kumar Gupta

Girish Chandra

Gokaran Nath Sriyastava

Hari Shankar Kakkap
Ishwari Dutt Barola

Ishuar Saran Srivastava

Jaddish Prasad Sharma

- Jawahar Ram (S.C.)

Jai Deo Varma -
Jai Pal Singh

' m‘éen' (S.C .)

[ Y

_Krishna Sahai

Kripa Shankar Misha

Lalit Mohan Nigam

Lalta Prasad Sarswat

Lanni Narain Rai

53

N !
APRE I A -
oo -t
3, .
)
4 . e

N
o s

/N




S/Sri

~ Seépm Mohde Islam: an .
55, . . lMohan Chandra Pande , .
56, Mohammad Nafees '
.'57. Niramkar Saran Saxena : , .
. sa. " Nabu Lal Gupta | AR e
! 89, 0. «Sharma B ' '
60. Om Prakash Sinha |
61, Panchoo Prasad (S.C.)
62. Raj Kumar'Gupta_ '
63. Ramesh Chandra Dhivedi !
64 . Ran BhagbXSrivastava
C B85, Ranesh Chandra Saxena
66. - Ram Pahl Singh (S.C.)
67, Shiv Bali Yedav -
68. ' Salek Chandra
69 atya Narain Tripathi
. 70, Sri Ram Gujar (5.C.)
»,, Tirgugi Narain Tripathi
72. ‘Triloki Nath Singh
75, Unesh Chandpa Srivaetave —
74 Unesh Chandra Pande -
75, . Virendra Kumap Dixit
16, Vijendra Pal Singh
7. Vietwa Nath Agarwal
78.‘ Shiv Shankar Dixit

CLERKS. GF IRRIGATION/PUBLIC WORKS DEPARTNENT
9. Prem Singh Rawat .'

- BO. Ram Bilat Panday
A ~ ¢ . .

eu”

( K L. BHATIA )
SENIOR DEPUTY ACCOUNT ANT GEJ\ER.RL(ACCOUNTS" .




\~.-‘ - S A‘;‘NGXURE ®R-2

.‘:."0000}10 'WtMoI(A)/D A Lo I xom /39Pt 1984/2459 ' Dﬂted l A 1 019$ .

.. : / | -
o | (A~hg.(|8’/8t() berb e G 104 3')\ s'*-{f'/ .,,';

N

“ . OFFICE (F THE ACCOUNTANT GEMERAL:I(ACE Y .P.,ALLAHABAD,

}vi'-«
sing the Divisional hccountent s Gade Examd ation held in Ssptem-

On_pas
) ber,1984 the following Probationary Divisional Accountant's/Emergency Divisicnel

Accountants! and clerks of Irrigation & PN D. are appointed s reguler Divisional
Accountuntlc in ol officlating capuciiy in the pay scale of R: 1.25-1 -5 00-£B-18-5 60=
20-64,0-EB-20~7C0-BB-25 ~750/-with effect from tha dade they take over charge of the
Divisicn until further orders. They will be on probation &s D.A.s for one year in ..
torms of pera 319 of €mptrollem & Luditor Generalfs M,S,0.(idm.) Volume~I.

Their intcrse. soniority will bs fixed later.
.PPIEHTI DIVISTOiLL AJ0CUNTENT!S
Sl.h " Hamo
: §/3ard
Ashol. Kuuar Agra,:al
Anand Kumar SonBar($.C.)

~y

1,
2.

3. Ashok Kumar Shukle
e

e,

" 26.. Deo Neth Singh
27,  Daya Rem Singh(3.C.)

- 29 Herish Chandra Sexena
...3%#® Hoit Ram (S.C.)

. Brairctna Dharcmcndra &zverchaa A o '
5.  Chendra Shekhar(S.C.) o '
6. - Doo Murti(S.C.) - : C
7. Kapll Kent

. 8. Pwol Chendra(S.C. )
9. - Pysru 1al(5.0)

*10. = Sat. Poornima Srivestava B

11. ' BHem Krishna Jerewsl
12. Aomesh Frasad({S.C.)

13. . Rem Deo(S.C.) - ‘ - - R L
14.J) Swri Ran Baudda(S.C.g : - ; : = o
15,” -Suresh (iqandrug.S.C. ; .

.16, Sits (S.C ' o

N ’h&" ize Rem($.0.) ‘ E
§,0. GUDS  PakT-IT 2LSSED  CLIDIDIES e
T8 Deo Quena Tandey -
19.  Govind Burain Srivestsava o
20, Romegy= Upadheyn : . T e
1. HFajeth Seenvar Dyvey o . . T ——
22 Uresh Marsin. g : o T A
t, ENCT DIVISINAL ACCOUNTANT R - - - T el

. Bharot Singh Premi(S:C.) e S

24. - Bijai Prekesh .. S . SRRV P |

s \ . L ~
25% ° Bewdsi Lal Joshi LR — : el
28,  Girish Chendra Suxena

31. Indra Pul 3ingh ‘
32, Jegdieh Swaroop Bhetnagnr'.
33, Kofhr Rem hrya(8.C.) :
3o 'Mat'x Prosad Srivistzva
3%H. - Mcdhya Nrnd Bahu@u'm

35, lrrendra Kusor bgr"wal o
37 . o o ”h.le.I‘ 'Ul.; h

.38.  Reaw Nerain ahwm

39 . Rs andr & sk th Pdisra N

40.. ’ Rdghmﬂd!"‘"m P‘. Skmna. . ' '. ‘ N ’ ! . ' . L. ’ . .r C ‘
41, setys Prekash sgrewcls . ‘ .

Q)untd_. ved 02/"'

b ok . . ’ i Y]
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L2,
434
bdes
45 .
6.
47

7, Oy - e
v Lo~ - ¥
(2 ) ' 3
‘”ﬂhntl u.l(s.uo) . | ‘ - ~
$1:0 Deo Prosod. .. —=
Vikrem Singh Khare '

F:pdcubika Prasad -
Srtyo Nercin

Head Rem Arye.

CIERKS OF TarIGATION/PURLIC WOSKS DEP.RTMENT,

- u"E‘.

C i o

50,

51,
52,

53,

¥4
Do
56,

‘ 57

b 580

. - 59.
T 60,
[ 61.

Z 62,

v 63,

. 6.

65.

66.

67.

.68,

: 69,
E 0

: ‘M.
R .

VXS

! Th o
i 5.

" Rem Saren Singh . /

Bheweani Dutt Lakhera . . o :

Cwunnu Rom Kowet : ‘ \ . | \
D=l Chand Saroj(S.C.) '

Hrrish Bzhaguwr Khere

Jrgdish Prad. T\,Wrﬂl.

Jog ranuth .
Jogdamba Prasad Bhatt : '
Kishore S$ingh — ‘ o

Kripa Shenkar Srivastava : ‘ - -
~ Kesheb Butt Popucd . | ,

Mohd . Yequb

Mushuorahnnd . . - S
Mchesh pal Shah ) _‘ 4 -
Nobo Kuhar Mikhsrjec - . :

Onkar -Prasad Sh-rma.

Parshottam Dutt Bijalwan

Prras Yoth Toweri -

Iemesh Chundra Kebdwal ' B :

hejendra Kuwer. | . '

Ram R Lal (S.Cs) A ' ‘
Ranm Jvatar Rajpat

Remsh Chendra Tripathi .

Rrvindra Babu Gupta , . ‘

- Sri Neves Tripethi . : - -

Santoki “ingh(S.C.)
Sunder Lal Bhatt,
Radhoy Y6l Kerddm

- @Xﬂ% Moo

. { Ko L. Bhatia ) = -
i S, Dcputy hceountant Ganerd],/CE'.A.D.

‘ v £ . o
Rogistered " A L
No W .M.Ii}.)/&.po.,1984/Dm.Gr.Emm/2460 to 24,68 of 'dated .
Copy forwarded for informstion and ncoasp:ry action to:
1., . Sction Offlcer,P.C.I Ssction,0/o the b & ., U.P.I(L&E),L .chabad.
2. Sccticn Officer,P.C.III,Sec.,0/0 the 4G .,U.P., (IagE),Alluhabad.
3. Celsstd 80Dy G /T b D .,0/0 the L G JU.P.I, (L&), Al at.abed .
‘ Lo Ssction Officer,W.M.d,Ssc. (PostmgGroup),O/o the n.G'.,U‘.P?I (A&E),Allahabad.
. 5. Tae J..ng m-cl’m.f PUD.,U.P.,Incknow. ,
i 6. The “ng. in-Chief,Irri.Deptt.,U.P.,Incknow. '
._ " 7. soert ., Do, hs: sociation 0/0 the Exechtive Eng.,'l‘ube Well Oonstn.,mv,;d.opl
- Bagh,illchrbad.
‘8. ﬂu‘ill *¢ @ 4 4 9 e & » & & 0o 2 & & & & b O 4 & s O » s . ¢ o 0 > o s 9
. Lpp.Dm./n. D... /Clorks of Irri& FWD. . - .
9. Parsonal filc of all concemnd o ' ) .

‘ l%ﬂo
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E In the Cemkrszl Administrative Tribunal at Allahabad{

-

Circuit Bench, Lucknou. !

T p————————

3

v - ' ' ‘
.  Case Mo, T.A, 118387 (T), W.P. 4714 of 1983,

Umesh Chendra Srivestava & Another I Potitionars

¢cs 0000 » oo o

1
' ' ]
{ | }
Yersus., 1

Bpp. Parties,

Anion of India & another

|
e sa eo e 090 te's \|

2

(23

. , aned about {b £ -
|

e
b
‘S \(" ’\5 (P 'SV’\)C\/\\:—"\A. Semior Dy. Accountant Gereral,

MJ@J“ !

hereby solemnly affirm and

yeare, uon of ]

QJ &=

—---—m—————-v-—n.——-—-—.-.—-m—

J
state ac under - , w
. |
|
That the deponent has read the Writ Petition ?0.]4714 of 1983
. [

: . I
filed by the petitioner in the Lucknow Bnnch of HENE Hon‘ble High

\-/t"“/" mm

Court of Judicature at Allshsbad which has heen @ast to thes Hon'ble

|

1.

That the deponent is ®ell conversant with the facts of the

case daposed hereinaftor. I
: !

That in the aforesaid writ Petition the following prayers

Wwas made, -

|

to issue a writ of certiorari op a writ/directiem or

(1) ssue a \ | |

. |
ordsr in the nature of certiorari to quash the impugned

order deted 12/18.8.1983 pacsed by Re,pondunt No, 2

i
il ~ ‘
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contzinaed i nnoxury Mo, 1 end 2 of Vit Pelivion

reverting the n2titioner from the poct of Lmermoncy

Diviriprel Accountent to the post of Koter end Draficr

Irrication
in the Imfpeaidrn/lepartment.

(31 to iccue 2 writ of mendamus or e writ/dirs
order in the neture of sendemug commea nﬂino

not to take any aciicn in purrugnce of tha

t:on or

the rstnondents

Impuaned crders

deted 12/16.€.1285 and if any action in purcuance therazaf
hae zlready been token the same mey alzog be deemad ee non-
existant and ihe petitionmere £hell bz deemed ac in sarvice
aes Lmergency Divicionsl ficcountantewithout interruriien
with full berefite,

{311} to issue cuch writ/directicn or order including &n order

as to cocst which in the circumrtences of the cass t

may Joem just and proper.

his Hon'ble Crurt

Thet in regerd to the above relisf preyed for by the Petition

it ie cubmitted thet both the petilioners /Chri Un
“riverteve and Kishori Singh eppoared in subecquent
fccountant Crade ixemination afier their zevergion

Shri Umzeh Chandra Trivactave apnhsered in the said

2
3
=2

o+
o
2
)]

esh Chandye

et
PRRVAR R Roks

e

1

in fungust 19283,

examinations

s

- Ry

a2t 1983 and March 1504 and wee declared successful in Yarch,

1984 Cxanination. He wee cocorcdincly eoncinted as reaqular Diuision%;

,AD,,AWG':'._&EQ.YAJ le’é. %dateé .-g 6 LEQL] (Lany

2

enclocud 2

f__— "
fesountant in funust 1004 vide hgzr;oin.Q_'l\ip-ﬁ\ﬁ! _'f\} (ﬁ)j}_jﬂm



The Petitiorer No. 2 namely Chri Kishori Singh anneared

in the Divisinnzl feocountant Exeminationsin Tantepbsr, 1283

Narch 1584 end Ceptenber 1984 and wse declared cuccessful in

&
£
9
L]
€)
I
=
P
5
=3
(Wi
[
<
[WrS
@]
ro
"
oo
(54
[

Tomuember, 1584 wamingiion. Ho owas anpnaiptor

i

c
Accountant in Fabruary, 1985 vide letter N@ijJ;pJQL l\Lbii;-fﬁzil

= )\:baw.lg@t’\% 2459 4085 [

- - d -« 22 - o (cony anclesad -

Arnexure Mo, R - 2 4

4
5, Thet in view of the cubmicsions made in th@ ebovea paragrephs, the
- ~
basic coused of nrisvence hat becn met as holh ths petiliorers have

—
4
eince been nromoted as requler Divisional ficcountznis, Thri U1.T,

Srivactove jo nermerantly ported ao Diy

e

eiantl liccounitent in ths

office of the Ixccutive Zngineer, Tyarmpur Canal Divicicn, Ysremesi.

Thri Miehori Tinnh ic ponted as Divinicrel “ccountont In ths Office

cf torke Monparer, Irricetion vorkehop Qiviei~on, Norakhour.

=R Thot in view of the cuLmissisne oz in thz ebove poragranhs,
b

'{i-t e l\

the Urit Polition filed by the patitionzren has Bein infroucivous
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7. tht cbove nemed deponant do hexcsby verify that iha contents

0F N21E0 = = = e e o = e o= = of this offidavit are true ic the

(L». .;.) "’(.4.’ < —
bant of wy knowledge end thase of pryas ~7= = - ¥ o o o 0 = = - =

\' ’ ' 2 eqco q‘ﬁ*ﬁ" ‘
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are true on the bacis of records and those of parss - - = = = = - -
are bzlieved by me tc be true bseaed on the ao per legesl advice.
That nothing material facts havc been concealed and no part of

it ic faolse, =0 holp me fod,

‘._—

Giored and verified this the J)/t dey of‘iﬂaéb 1920

within the Court Compound at Luckrou,

Lucknow ¢ %\/Q/

e
Dated ¢ (ﬁ/q’% Neponent.,

I identify the deponent and is perco-
nally known to me who has -sui his =ignature

beforec me,

). G

Advocate,

16,99 :
Solemnly affirmed by the deponent on - - —~ = Z7- — at - Lo, 3'3. ./’9‘m1//
9_————‘ -~
) A L C’/M,:) Ar ~
who hes been identified by Shri &< St T T :\Advocate,

Hirh Court of Judicature at Allahabad, Lucknow Banch,

T have satisfied myeelf by examining the deponent that he
understands the contents of i1his affidavit which have bsen road over

and explzinecd Lo bim by me.

P

Oath Commiss:ioner.
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e AFFICE QF THE ACCOUNT ANT GENERAL UTTLAR-PRADESH I(A&E), ALLAHABAD
?nmn W.M.I(A)/3/84/0 A.Cr.Exam. /513 - Dated 8 June, 1984
'VA\ On passing the Divisional Accountants Grade Examinatioa held
in March, 1984 the following Probationary Divisional Accountants/
Emergency Divisional Accountants and clerks of Irrigation and PoleDe
are apnointea as regular Divisional Accountants in an afficiating
capacity in the pay scale of Rss425-15-500~E4Be=15~560~20~640-E.8.20~
700-E+B+=25-750/= with effect from the date they take sver charge of
the division intial further orders. They will be an probation as
Divisional #Accountant for one year in terms of Pafa 319 of Comptrolle
and Auditor General's M.5.0.(Admn.)yVol.I.
" Their seniority interse will be fixed later.
AOPRENTICE DIVISIONAL ACCOUNT ANT'S
SlMo. Neme |
' §/Sri ! F
1. Bhoop Narain (5.C.)
< 2 O.KeQrivastava .
-3, ' Giriydra Pal Misra
4. Jai Singh
5e {rishna Kumar Sharma
6. " Lallan Dube ’ .
7. Munni Lal (S.Cs) .
8. gﬁanuir Sihgh (S.Ca) | { . i
9. Piool Singh (S.T.)3C ' ! |
10. Om Pragkash Singh (S.C.)
1. Pradeshi Pmmsad (S5.C.)
12.  ~ , pratap Singh (5.C.)
13.  Pradesp Kumar Gupta
L 14, Ravi Prakash
18. Ram Saran Singh
16. ° "Ramji Prasad (5.C.)
17, Ram Prasad
18. Rajesh Mohan Varma
19. " Ram Shiromani (S.C<)
20. . Ram Murti (S.C.)
. A ¢ . Contthe vousa2/
2 T



25,
26,
27.
28.

Name_
S/Sri _
Ram Naresh (S.C.)
Ram Kumar Pande
Ram Lal (+S.C.)

Rameshuar Prasad Yadav

Rajendra Prasad (S.C.)
Rejbir Singh (S.C.)

- Virendra Kumar Bishnoi

Vindhyavasani Yadav

EMERGENCY DIVISIONAL ACCOUNTANT'S

29,
30
31,
32.
33,
34
35,
36.
37.
8.
39,
40 .
41.
42.
43,
44,
45,
46.
47.
48.
49.
50 «
51.
52, -
53,

Abbya Ram Singh

FabaDutt Audhori
LA 2N

Audh Behari Lal

Bihar Singh (S.C.)
Bhagwati ¥ aran Shukaa
8ali Karan Pandey
Chandra Ballabh Pandey
C<P Saxena '

Dan Behari Goswami
Diptendra Kumar Gupta
Girish Chandrs

Gokaran Nath Srivastava

Hari Shankar Kakkar
Ishwari Dutt Barola

Ishwuar Saran Srivastava

Jaddish Prasad Sharma
Jawahar Ram (S.C.)
Jai Deo Varma

Jai Pal Singh

e Een (8.0.)

A~ s
Krishna Sahai

Kripa Shankar Misha
Lalit Mohan Nigam
Lalta Prasad Sarswvat
Laxmi Narain Rai ..

i CDntd..'...S/

-



. Nﬂo

2

5.
6.
7.

WeM.I(4)/3/84/DiaGr.Exam./514-522 Dated 8.6.84

—4-

«

Copy forwarded for information and nacessary action tqp»[x ’

Section officer P.C.I Section, Office of the Accountant
Genzral, U.P.I(4&E) Allahabad.

. -
»
n

L3

Section officer, P.C.III Section, Office of the Accountant

General, U I{ARE) allahabad.

Ce#s to Sr. Deputy Accountant General(Acuounts), Office of
the Accountant General U.p.I,(4%E), Allahabad.

Section officer, WM. Sectivny (Basting Group) DPfice of
The Accountant General,‘U.P,I(A&E), Allahabed.

The}Cnief Engineer, P.WeDe, UP., Lucknou.
The Chief Engineer, Irrigation Department U.P., Lucknou.

Secretary Divisional Accountants #ssociation C/o Office of
the Executive Engineer, Tube Well Construction Jdn. Alopi
Bagh, Allahabad. ‘

-

Shri 8O 80 CC g 8 EODD g B GG G P 0RO OPaP SN0 SEPE PG EE NS OLOENY PSS OG0

.
Q..n........ﬂ.l.."'0.'...'..0.0.0..-..0..0'0. De e 8Os O be s e

ADD - Divisional Accountant/E.D.i«/Clerks of Irrg. /P WeD e

pefsonal File of all uonuerHEd.
@ } |
\ , 7 b 1".‘ g
fﬂLLé-w%‘

(AWK & BANERD
ACCOWNTS OFFICER
WeM I(A).




. i TR by - (naa/s_ﬁr) b ve G iy 3>

T ;nggg -
‘ | Awnexvre R-2 ' -
, o | . '
"M~ OFFICE (F THE ACCOUNTANT GBIERAL:I(AGE)G .P.,ALLAHABAD, .
" @.0.N0 .WM.I(A)/D A Gr Bxam./Sept, 1984/2459 Dated ' A_1,19%.
On passing the Divisional Accruntent!s Gade Exemination held in Septem-
| ~ ber,198;, the following Probationary Divisional Accountant's/Emergency Divisicnal
| " Accountants! and clerks of Irrigation & PMWD. are appointed as reguler Divisional
f * Accountantls in en officiating capacify in the pay scale of Rs.425~15-4 00-EB~16-560~
| 20~640-EB~20~770-5B~25 ~750/=with effect from the date they take over charge of the
DJ.VJ.S’.LOn witil further orders. They will be on probation as D.A.s for one yeer in -
| erms of para 319 of @omptrollem & fuditor Genersl's M.$.0.(Admn.) Volume-I. -
| Their interse. seniority will bs fixed later.
APPIENTICE DIVISTONLL ASCOUNTANT '3
Sl.lo. Heamn
‘ §/5nri
T, Asholo Kuusr ‘.czra JeL
l 2. knend Kumar SonBar($.0.)
3. &shok Kumar Fhukla
| be Breiratna Dharcrmendra Suverches _ ‘
| 5. Chondra Shekher(S.C,) ‘ : . ' - "
60 ’-) 20 I“‘urtl(dod ') .
; 7. Kapil Kent
g. Fhool m»fdrd\S.uc)
N Pyore 161(5.0)
*110. St l’oornimzh Srivastava L
11, fem Krishna Jgrawal ‘
12, Remash Prasad( L) ; _
13, Rem ,Duo(a o) ! ‘ |
1 Shri Ram Baudda{S.0. : |
15, Suresh Chandra( .3.0.)
4(6; Sits ham (goua)
| Y17, Sherkar Ben($.0. ) o .
; 8 ¥D0  PAnT-TI ZLSSED  CAIDIDATRS
18 Doo Sucon Londey
19. Govind Harain Srivastave
2C. Romegya Unadhaya - o
- 21, Rojeca §n "'w Iybey T —
| 22, Urash inroin.
| SMBIEN Y 21" .ngs’)li’ L ACCQUNTANT!s 4 : T e
23, Ehorst dingh Promi(S8.C,) Co L TT——

2L . Bijai Prekosh

25 . Brwomi Lal Joshi
26, Deo Hoth Singh

27, Deya Bem Singh(3.04)
23, Girish Chandra Suoxena
29, Herish Chandra Saxuna
39, Heit Ram (S.C.)

31. Indra Pul Singh

32, egdish Swaroop Bheinagar: ;

33 Iﬁm‘hr Rem ".rya(a.m/ '

34 . yatq Prosad Svivosteva

35. vxrdn,\vw Nrnd mhuwuna

35, lrpondra Jansr :grtwgl

37. ¥oox Reghubir “ingh

38, Betw Norodrn “aaras

39, Rujondra licth riisra .
40 Roghundandan Fr. Scxona.

4,1 » Mt;y'\, H"‘L:ﬁsh Abf('_“ﬂula muntd.. e .2/_
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420 mﬂ nti ul(J..Ja> ° v
43. Sh:0 Ded Prosad., . . :
4l Vikrem Singh Khoro -

45 . J:gdeasbika Preosad
6. mty* Nerein

/’_7- L’ld R{m ‘k:yt. .
CIENK Ou P mluul”“I/PUDL { WOSKS DEP.RTMENT,
*»43. Bhrweani Dutt Lakhera ,
49.  Cwnnu Rom Kewed : ‘ ' Y

50. Dnl Chand QIOJ(Jouo)
51.  Hrrish Bohadur Khere
2, Jrgdish Pred. Toweri.
53, Jaganuth
\}/. Jogdamba Prasad Bhott
5«  Kishore S$ingh ‘
56. Kripe Shenksr Srivostava
57 Keshab Butt Papusi
53. Mohd . Yiqub
59 Masheorbhmad
60. M-hesh wal Shah
61. Nobo Kumar Makher jes

62, Onkar Prasad $h-rma. v
63. Parshottam Dutt Bijslwan
- 64, Prras I"cth Towsri
65. [emesh Chondra Kebdwel
66,  hojendra Kumer

67.  BRam @ Lal (8.3,)
68. Rom Avotar Rajput
69. Rrmesh Chendra Tripathi

70+ Rrvindra Babu Gupta : .
7. Sri Nevos Tripethi

. Santoki lnbh(Saui)
73.  Sunder Ial Bhaott
7,.  Radhoy “l Kordem
75 . Rom Seren Singh

(K.L Bh'l‘bla )

Rwlstexvd A%
o oW 1Lk )/ Sept +, 1984/D i Gr Emm/2460 to 2468

Sopy forwerded for informstion and nsozsprry action toi~

Szction Ofx:x.ce;,P C.l,8ection,O/0 the 4., U.PI(4E ), llahabad, -

of dated

1 .
2. Scction Officer,P.C .111, $wc.,0/0 the 4G .,U.P., (L), Klehsbad,
3. Suisbo Sr.Dyeh s o/ T D oy0/0 the LG U WPLI, (LEB ),I;.llah%bc,d
be Ssction Officor,W.M.I,S:c. (Post:\.n&,uroup),O/o the A.C?.,U.P}?I (A&Ib),lﬂlahabad.
5. Tha. Em in~chicf, r.J.D e U.Po, Incknow.
6. “ng. in-Chicef, Irri.Deptt.,U.P., lucknow.
7. SvCLt.,D ‘..,msocmtlon 0/o the Exectitive Eng.,Tube Well Oonstn.,Dlv,:J.opl
Bagh, i1lzhobad.
|80 Shrlooo.- c-ooc-on-c...-co.o.oc..c.s..oc |
prp Do.u-/b REJPEIOR /Cﬂ-e ks of Irri & FPWD. . |
9. Rersonal Yilo of all coneerncd. 4;},,.4' j
[c(gom%%gr&ff:cgr/w MlI
1x20
\ | 1<
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In _the Hon'ble High Court of Judicature at Allahabad,

Lucknow Bench: Lucknow,

Misc.Application No;??ﬁ//@iﬁ)a&

|
52.32:' | C/ 7 / 4 ' ,.

Writ Petition No:, of 1983.

Umesh Chandra Srivastava
and another —~==-. - e Petitioner.

Versus.

Union of India and another ==~---- Opp. Parties.

4

“

The petitioners respecffully Eeg to state

as under t-

1. That the petitioners are filing this
writ petition challenging the validify of the
impugned orders of reversion passed by respondent
no.2 ’on 12/16-8-1983 contained in Anmexures 1 and 2

of writ petition.

2. That as brought out in the aeccompanying
writ petitioﬁ)the orders of reversioﬁ are wholly
unlawful, anjustified and arbitrary and in case
their operation are not stayed, the petitioners
will suffer irreparable and substamtial injury

which cannot be compensated in future.
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Vherefore it is humbly prayed that this

Hontble Court may be gracigously pleésed toxm

-

stay the operation of the impugned orders dated

12/16-8-1983 contained in Annexures 1&2 of writ

petition reverting the petitioners from the

post of Emergency Divisional Accountant during

the pendency of writ. petition.

Lko.,Dated:
- . ) ( D.S.
August Y9 , 1983, Advo
, Counsel £

Chau

he Petitioner.



In the Hon' ble ﬁigh Oom't of Judicai.ure at AJ.lahabad.

1

Lucknow Bemh' I.ueknow .

- Mise wﬁppl icetion 51\300 (/@?é([/ 7/ of 11983.

L
1, Umesh Ghanﬂr‘é Srivatcova ag’ecl ebout 46 yeaxrg,

~Son of Late Shri Har:lhar Prosed Srivastava, ,
Emrgemy Ei.v‘isional Accountant (on leave),

 Shorde Sehaytk Knemd 13, s:.mpm;.-

2., Kishore Singh' aged chout 88 years, Son of
Late Shri Bahadur Singh, Emargemcy Div isi onal
Aecnuntant (on leave}, Tubonen Construotion

4
Division, sitapum ;

e e o }Appl ioonts.,

Writ Petition 1No.4714 of 1983, |

i
Unesh Chenire Srivesteve |
and onother ' mmwmee ' Petitiorer.

Versus. |

i
|

|

Union of xnﬁia and another ---«--m; Qpp.-'Partias.

Applicetion for amendment of the
writ petihitm. -

'i‘he .a.pplvica_nts‘ nanod ahove beg to state |

as undorte



i.__% . Tha$ the applieamts rileﬂ the above
writ petiﬁinn ehallonging tho valiaity ot the

orders of their revarsion from the gost of Emergency
| mvisional Jxooountant p&aaad by respondent no .2

on 1&/16~8a¢983 containod in Amnexuwea 1 & 20t
‘the writ patition._

N . ! .
. . P : .
L .
I ' ‘ v '

. 2;‘_¢“_._QA Tham the ahave ﬁrit patttion was Heard
tor aﬂmissicn 0n 8~9~1983 whon this an'ble court
"0baervaﬂ that the Sta&a of U.P. and the appointing
authoraty have mot bean 1mpleado& as reepondenta

Lo . ' o g

in ﬁliﬂ etse . PR

8¢ ’Wha% tho zppliconts are Notar ‘cnd

Drogior of Irrigation Deportnont and their appointing.
authority in tﬁa parent cadro 1s the Chiof«tm~Bngincer,

i .
i

Irrigation Bﬁpgrtaenta

! N 4o .

: TR DN T T
|
i

‘“4}' SRR ﬁhéﬁ 1ﬁlié theroforo ékpédioﬁt that .
;"the %rit petition may 'be emonded 80 as to impload
~the 8tate ot U.P. anﬂ Bhief«ﬂ&-ﬁnginear, Irrigation
ﬁapartment ] respen&ent n0.3 end 4 in tho abave
Writ,ﬂﬁ$1t1°nff T

i

£
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"PRAYER
Co ‘Wheroforo itfis'&éébxy'bra&éﬁ'that

this Hom'ble Court nay be greciously pleosed to
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permit the appiieanta to impzead the State of
6 N .“:; ot S
'U.P. through Suorata:*y, ‘Irr&gatiom Bapartment,

[F R

Saoretariate, Lucknan as relpt)ndent no.3 am

the Bh!.ei-mngngineer, Irrigation Bepartﬁent

.l.«, H i

'U.Pa. Lucknow s ruponﬁant no.«i and sanotion
may kmdly ba acaarde(} 0 aaka m;aeuary |

‘mnnment m the writ potition am&ord:lngly.

o Lucknowt Dateée‘
R T '

 septe B 19&3.

eormsel .k-"ar the: Appnoants.



in_the Hon'blo High Court of_Judigature ot Allchabad,

Lnclmon_Bench _Yaigknows

Vrit Petition No;4714 of 1983,

\l_‘meﬁhﬂ Chendra Sfiivas'bavn L
and onother | o wewe Fotitioner.

?ersus.

Union of India aﬂﬁ A o
‘anbthar. L e Oppe Paxrtios.

AFPIDAVIT.

1“, ‘Kishoro Singh sged about 48 yoars,

Son of Lato Shri Bahadur .aingh, Emrgiancy

‘ ‘1
Dw:lsianal Ancountant s Tubanoll Gonatzmation

. Divio ion, Sitapur ﬁo hereby solemnly mtﬁ.m

_and state on oath aa \mﬁer:-

i, Thet the doponent is tho petitioner
No.a in aecomganying applicution and @8 such
he 18 mn oou%rsam with t he facts ﬂ:nd |

: ,oiranmstames of t;;s 0080’



2, That tie contents of paras 1 to 4 of

the accompanying applicutien are true to my

personal knowledge.

Lucknowt Dated:

September 8, 1983,
Qf’»& Lhy ’
T
Deponent,

VERIFICATIOLUY,

I, the above named deponent do Lereby
verify that the contents of paras 1 and 3 of
this atffidavit which have been read and explained
to me are true to my own knowledge amd no part
of it is false and nothing material has boen
oconcealed. 80 help me God,

8igmed and veritied this 8th day of
Septenber, 1983 at Lucknow,

Lko. Dated:

Sept. 8’ 1983,
\QN{ [ t
Deponent . [&)

I, identified the deponent who has singed beforem.

( D .S .Chtiube )
Advocaie.

Solcmnly 8ffirmed befoie m on at
a.m./p.m. by Shri Kishore Singh the deponont, who 1is
jdentified by 3hri D.S.Chaubey, 4dvocate, High Court of
Allshabad, Lucknow Bench: Lucknow.

I have certified myself in by exeming the deponent

that he unddrstand the contents of this affidevit which
has been read over and explaiised by me. /;|
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A
é()jl&? 1., Umesh Ch&:.dra Srivativa aged cbout 46 years,
— Son of Late S.ri Iarihar Prasad Srivastava,

Bmergency zivisioral hccountant (on leave),

$herda Sahayak Ihazd 13, Sitapur.

2, IKishore Siugh aged about 88 years, Son of
Late Shii Bahadur Singh, Bmergency Divisional
Aecountont (on leave), Tubeuell Corstruction
Division, Sitapur.-

______ Apnlicants.

&
A ‘i\[\ . | writ Petition i0.4714 of 1983.

Umesh Chardra Srivastava
and apother  —m=TTT Petitio. exe.
Versus .

Upnion of India and another ===-—=-= Opp. Parties.

The applicants named above beg to state

aos under:-=

sl )
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1. That the applicants filed the above
wTit petition challenging the validity of the

orders of their reversion from the post of Emergency
Divisional Accountant passed by respondent no.2

on 12/16-8—1983eohtained in Anuexures 1 & 2 of

the writ petition.

2. Thai'the above writ petition was heard
for admission on 8-§-1983 when this Hon'ble Court

observed that the State of U,P, and the appéinting
authority have not been impleaded as respondenﬁs

in this case,

3. That the applicants are Notar and
Drafter of Irrigition Department and their appointing
anthority in the parent cadre is the Chief-i#y-Engireer

Irrigation Department.

4. That.it is therefore exﬁedient that

the writ petition may be amended so as to implead
the State of U,P, and Chief-dn-Engiﬁeer, Irrigstion
Department as respondent no.3 and 4 in the above

writ petition. .

PRAYER

- — Ty s g T - .

Wherefore it is humbly prayed.that

this Hon'ble Court may be graciously pleased 0

.

A



| Qw&iﬂ__

|
' |

permit the applicants to implead the State of

A | «

U.P, throughéSecretary; Irrigati&n Bepartment,

Secretariateﬁ Lucknow as respondent no.3 and
' - . 1

the Chicf-&m-Engineer, Irrigatior Department

U,P., Lucknow as respondent no.4 and sanction
| | i
may kindly be accorded to make necessary
amendment in ?he writ petition accordingly.
| ¢
i
|

Lucknowf Date?: .ng:]&;iiﬁ//////’//f i
o L ( D.3.Chzate ¥ |
Sept. b , 1983, Adyocite., |

; Counsel for“the Applicants.
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Upnesh Chandra Srivastava

and another = w==e-  Petitiorver,

Versus.

Union of India and ,
another. = =m—ee- Opp. Parties.

AFFIDAVIT,

Y S0 Y S s sy S SRS kg B S S W i Sy e S

I, Kishore Singh aged ahout 48 years,

Son of Late Shri Bahadur Siﬁgh, Emergency

Divisional Accourtant, Tubewell Construction
Division, Sitapur do hereby solemnly affirm

and state on oath as underi~

1, ' That the deponent is the petitioner
No.2 in accompanying application ard as such

he is well conversant with the facts and

circumstances of the case.



2. That the contents of paras 1 to 4 of

the accompanying application are true to my

personal knowledge.

Lucknow: Dated:

September 8, 1983,
' "/C‘A
Rl A

AR

Deponent.,

VERIFICATIOIU,

S M e e . NS BT a3 Sovyt SHRD D) S et B A U S S U S e PV S

I, the above named deponent do hereby
verify that the contents of paras 1 apd 2 of
this affidavit which have been road and explained
to me are trqe to my own knowledge amd no part
of it is false and nothing material has heen
concealed. So help me God.

Signed and verified this 8th day of

September, 1983 at Lucknow.

Lko. Dated:

Sept. 8, 1983,
Q“’{ luyﬁ

Depomengqghy3

I, identified the deponent who haii;;iijﬁiizférem

' .
” %«i;\\ : ( D.s.cgggba/%”’///
X;Zﬁ/ —_— WWCe .

e“56’/13‘1:De‘
Solemnly affirmed bgfert me on S?c)[f} at.fe
1L,

a.u./pef. by Shri Kishore Singh the depdneht, who is
identified by Shri D.S.Chaubey, £dvocate, iigh Court of
Allahabad, Lucknow Bench Lucknow. '

I have certified myself in by exdming the depqnent
that he undérstond the contents of this affidavit which
nas been read over and explained by me.
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